respondents,

‘commenced against the

@'

IN THE CEBITM ADMINII TRATIVE TRLDBUNAL HYDERABAD BE.ICH I-;T HYDERASAD

C.P. 112/96 in 0.4.257/94.

Between: . Date of Otder: 28-11-96.

’V.Ramulu,

and . Q@plicant.

1. sri Gouthar, SUperlntendlng Engineer{Civil}

‘Hyderabad Central Circle Idvision Ne.l
MysaExany® C.P.W.D, Nirman Bhavan,
Hycerabad.

2. 5ri Ds.Balachander, Executlve anglneer(01vil}
pivisien No,1 Hyderasbhad central Circle,
Ce P.h.EaNlrman Bhavan, K@tl, Hyderabad.
3, sri R.Radha Krishna Murthy (Clvll) : :
asst.Bngineer, Hyderabad Central Sub pivisien I/4,
CPWD, CNPA Campus, Shivrampally, Hy¢e rabad.
. Respondents.

For the ﬂppllcant- Mr.FP. B Vijayakumar,.Advocate.

For thetﬁespondents. Mr . N. V‘Raghava ke ddy, Addl CGSCa
CORA. H

THE HBN‘BLE‘MR;JUSTICE*M.G.CEAUDHARI ; VICE—CHAIRMAN
THE HON'BLL MR, H.RAJENDRA PRASAD : MEMBER (D)
The Iribunal ‘made. the follewing Crder:- '

+

Heard Sri Lurga. 'Rao for Sri P. B.Vljayakumar,

Heard Sri W.Satysnarayana for &rl N.V.Raghava Reddy, for the

although counsel for the res@onaents appEared on 14=11-9
even today 1t 'is stated on behalf of the standing counsel for the.

. respondents, that he is seeklng 1nstructlons. The orbginal order

was very simple in nature and compliance was not difficult. ‘Betweer
February and Novembez the respondents have had ample time £p inform

‘this Tribunal as to whether they had complled with the orders or not
_Verely asking for adjournment is of no purpose. Had instructions

been conveyed by this timd, we may have been gble to dispose of the
C. ¥ 1tself. we are, however, congtrained to issue notice to the
respondents to show cause as to why action in contempt may not be
m for non—compllance of the original order.

Returnable on 26-12- ~1996. It is made clear that in the meantime

the oréer may be COmpllEG\Wlth if it has not already been

complied with.

T evks
peputy Registrar(J)CC

ﬁ¢4ﬂa:



